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4 ,ORDER DATED 10,3,2004,

Nene appears for the Applicant:

ner the Applicant is present in persen

when called, Ne request for adjourrment

has alse been made on behalf of the
.applicant.On earlier eccassien alse when the
matter was listed for hearirng ‘on 25,3,04
none appeared on behalf of the Applicant,
However,Mr.A.K.Bese,learned Senier Standing
Counsel is present ané with his aid and
assistance I have perused the materials
placed en recegd, This Original Applicatien
has been filed by the Applicant alleeine
nempaymemt of the amoumt payakle te him

on accoumt of Central Gevernmemt Empleyees
Grous Insulance Schemel The Respondents by
fi1line ceunter have stated that the

alleg tiens made by the Applicant is withoht
any basis as he was paid the amount ef

%, 8454/~ as survival benefit frem out of
the Central Government GIC ané the same
amount was received Wy the applicant on
16,7,03, In suppert of their sulemissien,
they have also submitted a Photeceopy of

the stamp receipt given by the applicant
which is placed at Amnexure-R/l,Im view

ef the above,mothime survives further in
this OA to be adjudicated, ACCoxdingly,

this OA is dispesed of for being infructuou:
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